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21.05.2020

The  same petitioner  was  already

granted bail by this court on 14.05.2020

in Crl.M.P.No.  1615/2020.  Hence this

petition  is  dismissed  as  not

maintainable.  

Sd/-
P.S.J.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1699/2020

1. Arulkumar,  S/o Francis  (A1)

2. Johnson, S/o Chelladurai (A2) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No. 335/2020 of Eraniel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  R.  Ashok  Chandra,  u/s  439

Cr.P.C., praying to grant bail to the petitioners. 

  ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The  petitioners  have  been  charged  for  the  offence  u/s  188  IPC  and

Section  4(1) (b) and  4(1-A)   of Tamilnadu Prohibition Act.

The case of prosecution is that on 20.04.2020   the petitioners  were

preparing  illicit liquor without any permission.

The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and  only for statistical purpose this false case



has been registered against  the petitioners   and they are in judicial  custody from

20.04.2020  and  prayed for  bail to the petitioners. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioners are A1 and A2 and the  accused person is having specific overt act of illicit

preparation of 20 lts of raw arrack for commercial purpose and the chemical analysis

report  not  yet  received.   Moreover  the  petitioner  has  been  arrested  only  on

20.04.2020 and it is too early to consider this application.  Despite having plenty of

alcohol rehabilitation  centres, we were not able to achieve 100% results.  But this

lock down has  proved to  be   the  best  rehabilitating mechanism to  retrieve those

people to lead a peaceful life.   The present scenario  had facilitated  the people to

recover  by  themselves,  which  in  turn   have  brought  happiness  to  thousands  of

families.  But in this circumstance, adherence to such criminal activities are highly

condemnable and must be curbed.  Now that since such crimes have increased, the

same must be curbed  at the earlier point of time in order to ensure the interest of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner are under judicial custody for 30

days, by this time the investigation of this case would have been completed, this court

is inclined to grant interim bail to the petitioners on execution of their own bond with

direction that after their release from the jail, the petitioners shall move regular bail

within a period of 30 days from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- each and after their release



from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 21st  day of  May, 2020.

           Sd/ S. Arulmurugan
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub  Inspector of Police, Eraniel  Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioners.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 21st  day of  May, 2020.

        Crl.M.P. No. 1700/2020 

Sathiyaraj,  S/o. Chellaiyan                     .. Petitioner

                /Vs./ 

Sub Inspector of Police, 
Kollencode  Police Station,
Crime No. 512/2020 of Kollencode Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  294(b), 341, 387 and

506(ii) IPC.

 The case of the prosecution is that the  petitioner waylaid the informant

and abused him with filthy languages and also threatened him to give Rs.200/- for

consuming alcohol.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected with the alleged

occurrence and he is in judicial custody  from 08.05.2020 and the investigation is

almost over and he is ready to abide by any condition and prayed for bail  to the



petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused  person  has  involved in  restraining,  using foul  language  and  extortion  of

Rs.200/- from the defacto complainant for consuming alcohol and the petitioner has

been arrested only on 08.05.2020 and it is too early to consider this application.

   Considering the  heinous nature of the offence alleged to be committed

by the petitioner/accused i.e he extorted Rs.200/- from the defacto complainant and

the investigation is in the premature stage, this court is not inclined to grant bail to the

petitioner/accused. Hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 21st  day of  May, 2020.

        Crl.M.P. No. 1701/2020 

Liju,  S/o.  Levy                     .. Petitioner

                /Vs./ 

Sub Inspector of Police, 
Kollencode  Police Station,
Crime No. 289/2019 of Kollencode Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This   petition   is   filed   by   Advocate   Thiru   J.B.   Jaya,   u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  380, 457  IPC.

 The case of  the prosecution is that the  petitioner committed theft  of

properties worth about Rs.10,000/-  from a house on 19.12.2019. Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected with the alleged

occurrence  and the property  involved has been already recovered and the petitioner

is in judicial custody  from 10.05.2020 and the investigation is almost over and he is

ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the



petitioner involved in two different cases and he had committed theft of household

articles worth about Rs.10,000/-  and the petitioner was arrested on 10.05.2020 and it

is  too  early  to  consider  this  application  and  considering  the  apprehension  for

misusing    the  present  scenario,   he  has  serious  objection  to  grant  bail  to  the

petitioner,

   Considering the fact that the petitioner/accused alleged to be committed

theft of household articles worth about Rs.10,000/- in Crime No.289/2019 and he had

committed theft of cash Rs.40,000/- and household articles in Crime No.162/2019

and the petitioner/accused was arrested on 10.05.2020 and this court decides that  it is

too early to  release the petitioner/accused on bail, considering the present Covid-19

situation.   Hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

  
Thursday the 21st  day of  May, 2020.

        Crl.M.P. No. 1702/2020 

Boopathyraj,  S/o. Essakiraj                     .. Petitioner

                /Vs./ 

Sub Inspector of Police, 

Nesamony Nagar  Police Station,

Crime No. 340/2020 of Nesamony Nagar  Police Station,

Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru A. Krishnan, u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 354(D), 506(i) IPC

and section 67 of I.T. Act.

 The case of the prosecution is that the  petitioner portrayed the photo of

the defacto complainant  as  porn and write  abusive words along with  photo and

transmitted it in electronic form through whats app groups and criminally intimidated

her.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through 



online that the petitioner is innocent and he has not committed any offence as alleged

in the FIR  and he is in judicial custody  from 09.05.2020 and the investigation is

almost over and he is ready to abide by any condition and prayed for bail  to the

petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused person being the classmate  of the defacto complainant, shared the image of

the defacto complainant along with  her  mobile number and a message stating that

“ahh; Tl ntz;LkhdhYk; bry;ths; ” in Whats App group in such a way to portray

the  defacto  complainant  as  a  slut.   In  furtherance   to  the  same,  the  defacto

complainant was subjected to various  unwanted  messages and calls from  different

mobile numbers from unknown people.  The accused person was arrested only on

10.05.2020 and it is too early to consider this application and the earlier bail petition

in Crl.M.P.No. 1653/2020 was dismissed by this court on 18.05.2020 and there is no

change in circumstances.   Since the said post  has been already shared in various

Whats App group, the defacto complainant  is being defamed  across the globe.  Now

a days  such Cyber crimes have largely increased and the same must be curbed  at the

earliest point of time.  Also, this has become a tool to spoil the life of young girl's life

and he has serious objection to grant bail to the petitioner.  

   Considering the fact that  the alleged offence alleged to be committed by

the petitioner/accused is u/s 67 of the Information Technology Act and the earlier

application for bail was dismissed only on 18.05.2020 in Crl.M.P.No. 1653/2020 and



there is no change in circumstances, this court is not inclined to grant bail to the

petitioner/accused.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 21st  day of  May, 2020.

        Crl.M.P. No. 1703/2020 

Liju,  S/o.  Levy                     .. Petitioner

                /Vs./ 

Sub Inspector of Police, 
Kollencode  Police Station,
Crime No. 162/2019 of Kollencode Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This   petition   is   filed   by   Advocate   Thiru   J.B.   Jaya,   u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  380, 454 and 457

IPC.

 The case of  the prosecution is that the  petitioner committed theft  of

properties worth about Rs.42,000/-  from a house on 02.09.2019. Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected with the alleged

occurrence  and the property  involved has been already recovered and the petitioner

is in judicial custody  from 10.05.2020 and the investigation is almost over and he is

ready to abide by any condition and prayed for bail to the petitioner.



 The learned Public Prosecutor stated in the written objection that  the

petitioner involved in two different cases and he had committed theft of  cash of

Rs.40,000/- and household articles worth about Rs.42,000/-  and the petitioner was

arrested on 10.05.2020 and it is too early to consider this application and considering

the apprehension for misusing  the present scenario,  he has serious objection to grant

bail to the petitioner,

   Considering the fact that the petitioner/accused alleged to be committed

theft of household articles worth about Rs.10,000/- in Crime No.289/2019 and he had

committed theft of cash Rs.40,000/- and household articles in Crime No.162/2019

and the petitioner/accused was arrested on 10.05.2020 and this court decides that  it is

too early to  release the petitioner/accused on bail, considering the present Covid-19

situation. .   Hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 21st  day of  May, 2020.

        Crl.M.P. No. 1704/2020 

Sugumar @ Sugumaran,  S/o.  Rajakumar                     .. Petitioner

                /Vs./ 

Sub Inspector of Police, 
Anjugramam  Police Station,
Crime No. 311/2019 of Anjugramam Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This   petition   is   filed   by   Advocate   ThiruC.   Jeffino,   u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  294(b), 341, 387,

307 and 506(ii)  IPC.

 The case of the prosecution is that on 02.11.2019, the petitioner/accused

abused in filthy language against the defacto complainant and wrongfully restrained

him and attempted to commit murder and threatened him.   Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the FIR has been filed on false and bogus fact and the respondent police

had falsely implicated the petitioner and arrested him in the present case and detained

him under Goondas Act and the petitioner appeared before the Advisory Board and



successfully proved his innocence and revoked the order. The earlier bail petition in

Crl.M.P.No. 1426/2020 was dismissed by this court on 23.04.2020.  The petitioner is

in custody from 25.11.2019 to till now  and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that  the  petitioner  is  having  four  previous  cases  and  the  earlier  application  was

dismissed on 23.04.2020 and in the event of allowing this application, there is chance

for tampering the witnesses and considering the antecedents of the accused person, he

has serious objection to grant bail to the petitioner.   

 Considering the fact that the petitioner/accused is in judicial custody for

171 days,  this court is inclined to grant interim bail to the petitioner on execution of

his own bond with direction that after his release from the jail, the petitioner shall

move regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days  and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.III, Nagercoil.
The Sub Inspector of Police, Anjugramam Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1705/2020

1. K. Ariharan,  S/o Kannan

2. S. Ajin, S/o Sivachandran  : Petitioners

/Vs./

     Sub Inspector of Police, 

Rajakkamangalam Police Station,

Crime No. 262/2020 of Rajakkamangalam Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M.R. Jonesly,  u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  294(b),

323, 324 and 506(ii) of  IPC.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioners are A1, A3 and A4 and on 05.05.2020 the accused persons

had threatened, used foul language and  had assaulted the defacto complainant and

his brother and the injured was discharged from the hospital.

It is stated in the written submission of the learned Public Prosecutor that

the petitioners are A1 and A2 and on 05.05.2020 the accused persons had threatened,



used foul language and  had brutally assaulted on the head of the defacto complainant by

using rod and hand.  Even though the injured has been discharged from the hospital,

since there is apprehension of threat and by considering the gravity of the occurrence, he

has serious objection to grant anticipatory bail to the petitioners.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

 In  the  result  in  the  event  of  arrest  or  on their  appearing before  the  court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioners.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 21st  day of  May, 2020.

   Crl.M.P. No.1706/2020

S. Jaya Prakash, S/o. Sighamony ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 
Pazhugal Police Station,
Crime No.194/2020 of Pazhugal Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Arun Retna Kumar, u/s 438
Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g) of

TNP Act.

 The case of the prosecution is that on 28.04.2020 at about 16.00 hours

near  Pullanikalavilai, while the informant was on rounds, the respondent police got

secret information that the petitioner involved in preparation of illegal arrack.  Hence

the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is a poor cooly worker and only for statistical purpose this

false case has been registered against the petitioner and the petitioner has no specific

overt act and he is is ready to abide by any condition and prayed for anticipatory bail

to the petitioner. 



 The learned Public Prosecutor  stated in  the written objection  that   the

accused persons have involved in illicit preparation and possession of 1 lt of arrack

and 30 lts. of raw arrack for commercial purpose.   Earlier application in Crl.M.P.No.

1605/2020 was dismissed by this court only on 11.05.2020 and there is no change in

circumstances and the investigation is in premature stage. Despite having plenty of

alcohol rehabilitation  centres, we were not able to achieve 100% results.  But this

lock down has  proved to  be   the  best  rehabilitating mechanism to  retrieve those

people to lead a peaceful life. The present scenario  had facilitated  the people to

recover  by  themselves,  which  in  turn   have  brought  happiness  to  thousands  of

families.  But in this circumstance, adherence to such criminal activities are highly

condemnable and must be curbed.  Now that since such crimes have increased, the

same must be curbed  at the earlier point of time in order to ensure the interest of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant anticipatory bail to the petitioner.

   Considering  the  nature  of  the  offence  committed  by the  petitioner  is

quite dangerous to the life of the people and the alleged criminal activities of the

petitioner/accused is highly condemnable and the investigation of the case is not yet

over,  this court is not inclined to grant anticipatory bail to the petitioner at this stage.

Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the  21st  day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1707/2020

1. Shahul Hameed,  S/o Agamed Kabir (A1)

2. Mugamed Rasick @ Naina Mugamed Rasick,

    S/o Agamed Kabir  (A2)

3. Ibrahim @ Muhemmed Ibrahim,

    S/o Sahul  (A6)  : Petitioners

/Vs./

     Sub Inspector of Police, 

Kanyakumari Police Station,

Crime No. 533/2020 of Kanyakumari  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  S.  Suresh  Kumar,   u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  147, 148,

294(b), 323, 379 and 506(i) of  IPC.

The case of prosecution is that on 03.05.2020 due to previous enmity, the

petitioners  along  with  other  accused  joined  together,  waylaid  the  defacto

complainant, abused and assaulted him, caused injuries and threatened him.  Hence



the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioners  1 and 2 are brothers and the 3rd petitioner is the son of the

1st petitioner and they are innocent and they have not committed any offence.  The

petitioners are ready to abide by any condition and prayed for anticipatory bail to the

petitioners. 

It is stated in the written submission of the learned Public Prosecutor that

the petitioners are A1, A2 and A6 and  the accused persons  are none other than the

brothers of the defacto complainant.  Since the defacto complainant had done intercaste

marriage, the accused person has assaulted the defacto complainant and the injured has

been discharged from the hospital.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

 In  the  result  in  the  event  of  arrest  or  on their  appearing before  the  court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.



3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Kanyakumari  Police Station.
The counsel for the petitioners.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.     

   Thursday,  the 21st day of  May, 2020.

Crl.M.P. No.1708/2020

M.S. Sankar @ Shankar,  S/o. Murugesan .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No. 275/2020 of Thuckalay Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru J. Bergin Jebakumar, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 153(A), 505(1)(C) of

IPC and Section 67 of Information Technology Act, Section 54 of MDMA Act 2005.

The case of  prosecution is that the on 02.04.2020 at 12.57 hours the

petitioner posted a  cartoon image in the facebook which portrayed   that Muslims are

the reason for spread of corona virus.   Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the  petitioner is innocent and due to instigation of rival enemies, his name



is falsely implicated in this case.  This is the 3rd anticipatory bail petition and the

earlier  petitions in Crl.M.P.No.  1443/2020 and 1545/2020 were dismissed by this

court on 27.04.2020 and 07.05.2020 respectively and  the investigation  is almost

over.  The petitioner is ready to abide by any condition and prayed for anticipatory

bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that  the  accused  had posted a cartoon image in facebook, which portrayed that

Muslims are the reason for spread of Corona in such a way that it hinders the peace in

the society.  In addition to that the said post carried the slogan “Corona Suicide spitter

Jihad  Wahi  Soch  Nayi”.   Such  post  may   cause  religious  riots  and  destroy  the

harmony among people. Earlier application in Crl.M.P.No. 1545/2020 was dismissed

on  07.05.2020.  Of  course  everyone  is  provided  with  the  freedom of  speech  and

expression and social media isgood platform to express the same.  But in order to

preserve the harmony in the society, the same should not be  misused and shall not be

entertained.  In  the  event  of  allowing  this  application,   there  is  apprehension  for

breach of communal harmony, hence it has to be curbed at the earlier point of time

and he has serious serious objection to grant anticipatory bail to the petitioner.

   Considering the fact that the petitioner/accused alleged to have posted a

cartoon image  in face book portrayed  that Muslims  are the reason for  the spread of

corona virus which is nothing but  hinders the peace in the society and the earlier

application in Crl.M.P.No.  1545/2020 was dismissed on 07.05.2020 and there is no

change in circumstances, this court is not inclined to grant anticipatory bail to the

petitioner /accused.  Hence this petition is dismissed.



 In the result, this petition is dismissed.

Pronounced by me in open court this the 21st  day of  May, 2020.

       Sd/-S. Arulmurugan
             Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1709/2020

1. Christoper,  S/o Yesudhas (A1)

2. Dhas, S/o Thangappan (A2)  : Petitioners

/Vs./

     Sub Inspector of Police, 

Boothapandy  Police Station,

Crime No. 210/2020 of Boothapandy   Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Palavesamuthu,   u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  294(b),

324 and 506(ii) of  IPC.

The case of prosecution is that  on 08.05.2020 at  about 5.10 P.M. the

petitioners  abused in filthy words, assaulted the defacto complainant with vettukathi,

caused injuries and threatened him.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that  the petitioners are innocent  and it  is  a false case and the injured was



discharged from the  hospital  on 09.05.2020 and the  petitioners  have  no previous

cases and they are ready to abide by any condition and prayed for anticipatory bail to

the petitioners. 

It is stated in the written submission of the learned Public Prosecutor that

the petitioners are A1 and A2 and A1 is having three previous cases.   Even though

injured person has been treated as O.P. considering the gravity of the occurrence, he has

serious objection to grant anticipatory bail to the petitioners.

Considering the fact that the injured person  was treated as out patient

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

 In  the  result  in  the  event  of  arrest  or  on their  appearing before  the  court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Boothapandy Police Station.
The counsel for the petitioners.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1710/2020

1. Selvan, S/o Mani  (A2)

2. Kalai Sundar, S/o Murugappan (A3) ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Arumanai  Police Station,

Crime No. 278/2020 of Arumanai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru R. Dilip Singh, u/s 439 Cr.P.C.,

praying to grant bail to the petitioners. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1)(g) and  4(1)(A) of

Tamil Nadu Prohibition Act.

 The learned counsel  for  the petitioners  stated in  the petition filed  through

online that the petitioners are innocent and they have not committed any offence and

they  are  under  judicial  custody  from  28.04.2020  and  the  earlier  bail  petition  in

Crl.M.P.No. 1532/2020 was dismissed by this court on 05.05.2020 and they are ready



to abide by any condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioners  are  A2  and  A3  and  the   accused  persons  have  involved  in  illicit

preparation of 10 lts of raw arrack and the chemical analysis report not yet received.

and the investigation  is in the premature stage.  Moreover the petitioners have been

arrested only on 28.04.2020 and it is too early to consider this application and the

earlier application in Crl.M.P.No. 1532/2020 for A2 and A4  has been dismissed only

on 05.05.2020 and there is no change in circumstances.  Despite having plenty of

alcohol rehabilitation  centres, we were not able to achieve 100% results.  But this

lock down has  proved to  be   the  best  rehabilitating mechanism to  retrieve those

people to lead a peaceful life.   The present scenario  had facilitated  the people to

recover  by  themselves,  which  in  turn   have  brought  happiness  to  thousands  of

families.  But in this circumstance, adherence to such criminal activities are highly

condemnable and must be curbed.  Now that since such crimes have increased, the

same must be curbed  at the earlier point of time in order to ensure the interest of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioners.

   Considering the fact that the petitioner are under judicial custody for 22

days, by this time the investigation of this case would have been completed, this court

is inclined to grant interim bail to the petitioners on execution of their own bond with

direction that after their release from the jail, the petitioners shall move regular bail

within a period of 30 days from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on



their executing an own bond for a sum of Rs.10,000/- each and after their release

from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  this  petition is  allowed.  

Pronounced by me in open court this the  21st  day of  May, 2020.
                    

           Sd/ S. Arulmurugan
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub  Inspector of Police, Arumanai Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioners.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                   Principal  Sessions Judge.  

 
       Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1711/2020

Sebasthiyan, S/o Joseph Raj ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No. 386/2020 of Eraniel  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru Y.M. Stephen, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

              ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  4(1)(b),   4(1-A) of

Tamil Nadu Prohibition Act.

The  case  of  prosecution  is  that  on  30.04.2020  at  10.00  A.M.   the

petitioner was preparing  illicit liquor without any permission.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has not committed any offence and he is

under judicial custody from 30.04.2020 and he is ready to abide by any condition and



prayed for  bail to the petitioner. 

The learned Public Prosecutor stated in the written objection that  the

the  accused  persons  have  involved  in  illicit  possession  of   raw  arrack  and  the

chemical analysis report not yet received and the investigation is in premature stage.

Moreover the petitioner has been arrested only on 30.04.2020. and it is too early to

consider this application. Despite having plenty of alcohol rehabilitation  centres, we

were not able to achieve 100% results.  But this lock down has proved to be  the best

rehabilitating  mechanism to  retrieve  those   people  to  lead  a  peaceful  life.    The

present scenario   had facilitated  the people to recover by themselves, which in turn

have brought happiness to thousands of families.  But in this circumstance, adherence

to such criminal activities are highly condemnable and must be curbed.  Now that

since such crimes have increased, the same must be curbed  at the earlier point of

time in order to ensure the interest of the    general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 20 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,



he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel .
The  Sub Inspector of Police, Eraniel  Police Station.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 21st  day of  May, 2020.

     Crl.M.P. No. 1712/2020

Gokul,  S/o. Mohandhas : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,  

Crime No. 364/2020 of  Eraniel Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru Y.M. Stephen, u/s 439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused  the  petition  filed  by  the  petitioner  through  online  and  written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 332 and 354 IPC.

The  learned counsel for the petitioner submitted in the petition filed through

online that the petitioner is innocent and he has not committed any offence and the

petitioner is in judicial custody from 26.04.2020 and he is ready to abide by any

condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

defacto complainant is a woman health worker, who has engaged in the fight against

corona.  When the defacto complainant was on duty, the accused person had hit on



her back.  In the eve of corona outbreak the health workers  are praised as god and in

this juncture such disgraceful activities highly condemnable.  Moreover the present

petitioner has been arrested only on 25.04.2020 an d it is too early to consider this

application.  Earlier application  in Crl.M.P.No. 1509/2020 has been dismissed only

on 05.05.2020 and there is no change in circumstances and he has serious serious

objection to grant bail to the petitioner.

Considering the fact that the petitioner/accused is in judicial custody for

24 days, by this time the investigation of this case would have been completed, this

court is inclined to grant interim bail to the petitioner on execution of his own bond

with direction that after his release from the jail, the petitioner shall move regular bail

within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Judicial Magistrate, Eraniel.
The  Inspector of Police, Eraniel Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



Crl.M.P. No.1713/2020

21.05.2020

The  same petitioner  was  already

granted bail by this court on 07.05.2020

in Crl.M.P.No.  1539/2020.  Hence this

petition  is  dismissed  as  not

maintainable.  

Sd/-
P.S.J.





       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 21st  day of  May, 2020.

     Crl.M.P. No. 1714/2020

P. Dhason,  S/o. Panipichai : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Vellichanthai  Police Station,  

Crime No. 18/2020 of  Vellichanthai  Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru S. Christ Miller, u/s 439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused  the  petition  filed  by  the  petitioner  through  online  and  written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 342, 307, 506(ii)

IPC and Section  4 of Tamil Nadu Prohibition of Harassment of Women Act.

The case of prosecution is that on 23.02.2020 at 3.30 P.M. the petitioner abused

in filthy words, assaulted the defacto complainant with beer bottle, caused injuries

and threatened her.  Hence the charge.

The  learned counsel for the petitioner submitted in the petition filed through

online that  the petitioner is  innocent  and he has not  committed any offence.  The

petitioner already approached the  Hon'ble Madurai Bench of Madras High Court  for



anticipatory bail,  it  was numbered  as Crl.O.P(MD) No. 5040/2020 and listed on

23.03.2003 and on that  day the accused side argument  was over  and due to non

availability of police instruction, the case was further adjourned to 30.03.2020.  Due

to the existing pandemic spread the petition was not heard and it is also  pending

before the Hon'ble High Court. The injured was discharged from the hospital  and the

petitioner is in judicial custody  from 12.05.2020 and he is ready to abide by any

condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission  that the

petitioner is A2  and he has been arrested only on 12.05.2020 and it is too early to

consider this application.  A1 is still absconding. Even though the injured person has

been discharged from the hosp and considering the gravity of the offence, he has

serious objection to grant bail to the petitioner.

Considering the heinous nature of the offence alleged to be committed

by the petitioner/accused i.e the petitioner/accused attempted to commit murder and

A1  is  still  absconding,  this  court  is  not  inclined  to  grant   bail  to  the

petitioner/accused.  Hence  this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.



Crl.M.P. No.1715/2020

21.05.2020

The  same petitioner  was  already

granted bail by this court on 14.05.2020

in Crl.M.P.No.  1615/2020.  Hence this

petition  is  dismissed  as  not

maintainable.  

Sd/-
P.S.J.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

   Thursday,  the 21st day of  May, 2020.

Crl.M.P. No.1717/2020

Rathakrishnan, S/o Pichai Nadar .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Colachel  Police Station,

Crime No. 239/2020 of Colachel  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru J.  John Jaya Kumar, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for  the offence u/s  294(b),  353  and

506(i) IPC.

The case of prosecution is  that the defacto complainant is working as a

Special Sub Inspector in the respondent police station and on 11.05.2020 during night

at  about  23.15  hours  he  went  to  the  house  of  the  petitioner  for  inspecting  him

pursuant  of  the  instruction  given  by  the  Superintendent  of  Police  to  verify  the

presence of the accused who are involved in murder cases.  But he was not available

in his house.  After that they went to the house of the co-accused Johnsy and enquired

about his presence, she told that she is unaware about his address.  Subsequently on



12.05.2020  during  12.29  hours  while  the  defacto  complainant  was  in  the  police

station, the petitioner  contacted him and abused him by uttering obscene words and

intimidated to kill him by run over a lorry and due to that he could not continue his

work.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and nothing was happened as stated in the FIR

and the case is registered on false  information and  he is  ready to abide by any

condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

defacto complainant is  a  Special  Sub Inspector  of  Police.   Since the complainant

enquired about  him in his locality, the accused person had used foul language and

had threatened  the complainant and thereby had caused hindrance for discharging the

complainant's duty and he has serious serious objection to grant anticipatory bail to

the petitioner.

 Considering the  nature of the offence alleged to be committed by the

petitioner/accused, this court is inclined to grant anticipatory bail  to the petitioner

with conditions.

 In  the  result  in  the  event  of  arrest  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail .



2.  After release, the petitioner shall appear and sign before the respondent police

daily  at 10.00 A.M.  until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

       Sd/- S.Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Colachel Police Station.
The counsel for the petitioner.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1718/2020

1. Sundar Raj,  S/o Chellamuthu  (A1)

2. Asvin @ Aswin, S/o Chellathurai  (A2)

3. Wilvin @ Bilbin Raj, S/o Devadhas  (A3)

4. Chellathurai, S/o Chinnaiah  (A4)

5. Siva Prasath, S/o Udaya Banu  (A5)  : Petitioners

/Vs./

     Sub Inspector of Police, 

Marthandam Police Station,

Crime No. 82/2020 of Marthandam Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru P. Subramonian,  u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  147, 148,

342, 294(b), 324 and 506(ii) of  IPC.

The case of the prosecution is that on 19.03.2020 at about 9.30 P.M. the



petitioners abused in filthy words, assaulted the defacto complainant, caused injuries

and threatened him.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online  that  the  petitioners  are  innocents  and due  to  previous  enmity  between the

defacto complainant and the 4th accused, this false case has been registered against

the petitioners and a counter case in Crime No.81/2020 was registered against the

defacto complainant and others and they are ready to abide by any condition and

prayed for anticipatory bail to the petitioners.

The learned Public Prosecutor stated in the written objection that  the

petitioners are A1 to A5.  Even though the injured person has been discharged from

the hospital,  both parties are acting as different rivalry groups, there is possibility of

law and order issue and also there is chances for tampering the witnesses and he has

serious serious objection to grant bail to the petitioner.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

 In  the  result  in  the  event  of  arrest  or  on their  appearing before  the  court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .



2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The counsel for the petitioners.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

   Thursday,  the 21st day of  May, 2020.

Crl.M.P. No.1719/2020

Murugan, S/o Ratinam .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Anjugramam  Police Station,

Crime No. 326/2020 ofAnjugramam  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T. Sakthi Prasad, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 341,  294(b), 323,

379(NP) and 506(i) IPC.

The case of prosecution is  that  on 07.04.2020 at about 7.00 P.M. the

accused  restrained the defacto complainant, abused in filthy words, assaulted him

and  caused  injuries  and  threatened  him  and  stolen  his  mobile  phone  and  cash

Rs.9,500/-.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has no way connected in this case.  Due

to previous enmity, this false case has been registered against the petitioner  and  he is



ready to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

investigation  is  in  premature  stage.   Even  though  the  injured  person  has  been

discharged from the hospital,  considering the nature of occurrence, he has serious

serious objection to grant anticipatory bail to the petitioner.

 Considering  the  fact  that  the  petitioner/accused  assaulted  the  defacto

complainant and also committed theft of mobile phone and cash Rs.9,500/- and the

investigation is in premature stage,  this court is inclined to grant anticipatory bail to

the petitioner.

 In the result, this petition is dismissed.

Pronounced by me in open court this the  21st day of  May, 2020.

      Sd/- S. Arulmurugan 
             Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Thursday the  21st day of  May, 2020.

     Crl.M.P. No. 1720/2020

Bibin Jeba,  S/o.  Chellappan  (A3)   : Petitioner

            /Vs./ 

Sub Inspector of Police, 
Marthandam Police Station,  
Crime No. 59//2020 of Marthandam Police Station,  
Rep. by P.P. Nagercoil.    : Respondent 

This petition is filed by Advocate Thiru D. Shajikumar, u/s 438 Cr.P.C.

praying to grant anticipatory bail to the petitioner. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioner/accused has been charged for the offences u/s 294(b), 323,

324 and 506(i) of  IPC.

The case of the prosecution is that on 01.03.2020 at about 8.00 P.M. the

petitioner   abused  in  filthy  language,  assaulted  the  defacto  complainant,  caused

injuries and criminally intimidated him.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent  and no way connected with the offences alleged

in the FIR and the co-accused A1 and A2  were already granted anticipatory bail by



this  court  on 16.03.2020 in Crl.M.P.No.  1194/2020 and he is  ready to abide any

condition and prayed for anticipatory bail to the petitioner.

 In the written submission, the learned Public Prosecutor  stated  that the

injured person has been discharged from the hospital.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions :-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioner  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  21st  day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate  No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1721/2020

1. Sujin @ Sujinraj,  S/o Selvam  (A1)

2. Sajan, S/o Selvam (A2)

3.  Prithan, S/o Selvam  (A3)  : Petitioners

/Vs./

     Sub Inspector of Police, 

Puthukadai Police Station,

Crime No. 80/2020 of Puthukadai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for  the  offences  u/s   452,

294(b), 324 and 506(ii) of  IPC.

The case of prosecution  that  on 21.03.2020 the petitioners trespassed

into the informant's house, abused in filthy words, assaulted him, caused injuries and

threatened him.  Hennce the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioners are innocent and they have not committed any offence and



dueto previous enmity, this false case has been registered against the petitioners and

the injured was discharged from the hospital.  The investigation of the case is almost

over and they are ready to abide by any condition and prayed for anticipatory bail to

the petitioners.

It is stated in the written submission of the learned Public Prosecutor that

the petitioners are A1 to A3 and the injured was discharged from the hospital.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

 In the result in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.II,  Kuzhithurai  subject  to  the  following

conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate  No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai  Police Station.
The counsel for the petitioners.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1722/2020

Jayaraj, S/o Kurusamy Nadar ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No.365/2020 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate  S. Dathy, u/s 439 Cr.P.C., praying to

grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(b)

of TN Prohibition Act.

 The  case  of  the  prosecution  is  that  the  petitioner  has  involved  in

preparation of country alcohol.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is an innocent and he is having aged parents and he is the

only bread winner of the family and the investigation of the case is almost completed.



The petitioner  is in judicial custody from 26.04.2020 and the earlier bail petition in

Crl.M.P.No. 1606/2020 was dismissed by this court on 11.05.2020. The petitioner is

ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

the accused persons have involved in illicit preparation and possession of  raw arrack

and the investigation is in premature stage.  Moreover the petitioner has been arrested

only on 26.04.2020. and it is too early to consider this application and the earlier

application in Crl.M.P.No.  1606/2020 was dismissed by this court  on 11.05.2020.

Despite having plenty of alcohol rehabilitation  centres, we were not able to achieve

100% results.  But this lock down has proved to be  the best rehabilitating mechanism

to retrieve those  people to lead a peaceful life.   The present scenario   had facilitated

the  people  to  recover  by  themselves,  which  in  turn   have  brought  happiness  to

thousands of families.  But in this circumstance, adherence to such criminal activities

are  highly  condemnable  and must  be  curbed.   Now that  since  such  crimes have

increased, the same must be curbed  at the earlier point of time in order to ensure the

interest of the    general public and also there is possibility for further occurrence and

he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 24 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on



his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel .
The  Sub Inspector of Police, Eraniel  Police Station.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Thursday,  the 21st day of  May, 2020.

Crl.M.P. Nos. 1723/2020 & 1737/2020

Merlin Jeba Kumar (Jeba), 
S/o Nesamani   (A2) ..Petitioner  in Crl.M.P.No.1723/2020

Sowjease (Sali)
S/o Selvaraj  (A4) ..Petitioner  in Crl.M.P.No.1737/2020

             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No. 553/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocates Thiru V.M. Jegadev and Thiru

S. Titus respectively,  u/s 439 Cr.P.C., praying to grant bail to the petitioners. 

       COMMON ORDER 

Perused  the  petitions  filed  by  the  petitioners  through  online  and  written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1) (A) of Tamil Nadu

Prohibition Act.

These two petitions are filed by different accused, but in same crime number.

The case of the prosecution is that on 29.04.2020 at about 6.30 P.M., while the

respondent police along with other police party was in rounds, they found that the



accused person were preparing illegal arrack and were in possession of  poisonous

arrack.   Hence the charge.

The learned counsel for the petitioner in Crl.M.P.No.1723/2020 stated in

the petition filed through online that the petitioner was arrested on 30.04.2020 and is

in judicial custody till date.  The petitioner's father committed suicide  and died on

09.05.2020 and now the  petitioner  is  the  only  male  member  of  the family.   The

petitioner is innocent and he has been falsely implicated in this case and the petitioner

has no previous criminal cases. The earlier bail petition in Crl.M.P.No. 1582/2020

was dismissed by this court on 11.05.2020.  The petitioner is ready to abide by any

condition and prayed for  bail to the petitioner. 

The learned counsel for the petitioner in Crl.M.P.No. 1737/2020 stated in

the  petition  filed  through  online  that  the  petitioner  is  innocent  and  he  had  not

committed any offence as alleged.   On 29.04.2020 at about 10.30 A.M., when the

petitioner  went  to  the  nearest  vegetable  market  at  Mekkamandapam in his  motor

cycle, he was apprehended by the respondent police, since he was found on road and

taken to the police station and implicated in this false case.   The petitioner is under

judicial custody from 30.04.2020 onwards.    This is the 3rd application and earlier

applications in Crl.M.P. No.1556/2020 and 1641 were dismissed by this court  on

07.05.2020 and 14.05.2020 respectively.   The petitioner is  already suffering from

diastolic dysfunction of cardiac valve by which there is a hole in his heart valve and

he is in continuous treatment from the year 2012 and from the year 2018, he is taking

treatment  from  Kerala  Institute  of  Medical  Science,  Thiruvananthapuram.    The

petitioner is ready to abide by any condition and prayed for bail to the petitioner.



 The learned Public Prosecutor stated in the written objection that  the

the accused persons  have specific overt act of  illicit preparation of raw arrack  for

commercial  purpose  and  the  chemical  analysis   report  not  yet  received  and  the

investigation  is  in  premature  stage.   Moreover  the  petitioner  in  Crl.M.P.No.

1723/2020 has been arrested only on 30.04.2020 and the petitioner in Crl.M.P.No.

1737/2020 has been arrested only on 29.04.2020. Earlier  application was dismissed

only on 14.05.2020 and there is no change in circumstances. Despite having plenty of

alcohol rehabilitation centres, we were not able to achieve 100% results.  But this

lock down has  proved to  be   the  best  rehabilitating mechanism to  retrieve those

people to lead a peaceful life.   The present scenario   had facilitated  the people to

recover  by  themselves,  which  in  turn   have  brought  happiness  to  thousands  of

families.  But in this circumstance, adherence to such criminal activities are highly

condemnable and must be curbed. Now that since such crimes have increased, the

same must be curbed  at the earlier point of time in order to ensure the interest of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioners in both petitions.

   Considering the fact that the petitioners are under judicial custody for

more  than  20 days,  by  this  time  the  investigation  of  this  case  would  have  been

completed, this court is inclined to grant interim bail to the petitioners on execution

of their own bond with direction that after their release from the jail, the petitioners

shall move regular bail within a period of 30 days from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- each and after their release



from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  both petitions are  allowed.  

Pronounced by me in open court this the 21st  day of  May, 2020.

           
        Sd/-S. Arulmurugan,

                Principal Sessions Judge.
 

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The  Sub Inspector of Police, Thuckalay  Police Station.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner in both petitions.



Crl.M.P. No.1724/2020

21.05.2020

The same petitioner filed two bail

petitions  by  same  Advocate  through

mail and the petitions are numbered as

Crl.M.P.No.  1711/2020 and 1724/2020.

Today  this  court  granted  bail  to  the

petitioner  in  the  first  application  in

Crl.M.P.No.1711/2020.  Hence  this

petition is dismissed as infructuous.   

Sd/-
P.S.J.





       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 21st  day of  May, 2020.

     Crl.M.P. No. 1725/2020

Vimal Raj,  S/o. Ramesh : Petitioner 

            /Vs./ 

Inspector of Police, 

Vadasery  Police Station,  

Crime No. 340/2020 of  Vadasery Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru B. Lakshmi Narayanan, u/s 439

Cr.P.C. praying to grant bail to the petitioner. 

              ORDER

Perused  the  petition  filed  by  the  petitioner  through  online  and  written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 324 and 506(ii)

IPC.

The case of prosecution is that on12.05.2020  the petitioner abused in filthy

words, assaulted the defacto complainant, caused injuries and threatened him. Hence

the charge.

The  learned counsel for the petitioner submitted in the petition filed through

online that the petitioner is innocent and he has no knowledge about the occurrence

and he  is  in  judicial  custody  from 12.05.2020 and he is  ready to abide  by any



condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission  that the

petitioner is A2 and A3 is still absconding and the investigation is in the premature

stage.  The petitioner was arrested on 12.05.2020 and it is too early to consider this

application.  Even though the injured has been discharged from the hospital and the

stage of the investigation,  he has serious objection to grant bail to the petitioner.

Considering the fact that the petitioner/accused is in judicial custody for

8 days and also considering the nature of the offences alleged to be committed by him

and also considering the fact that the injured has been discharged from the hospital,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with  direction that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Judicial Magistrate No.II, Nagercoil.
The  Inspector of Police, Vadasery Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 21st  day of  May, 2020.

     Crl.M.P. No. 1726/2020

Selvin,  S/o. Durairaj : Petitioner 

            /Vs./ 

Inspector of Police, 

Vadasery  Police Station,  

Crime No. 372/2019 of  Vadasery Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Jeyakumar, u/s 439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused  the  petition  filed  by  the  petitioner  through  online  and  written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 341, 324 and 392 IPC.

The case of  prosecution is that  on 24.11.2019 at  10.45 P.M.  the petitioner

along with seven others  robbed Rs.80,000/-, two gold ring and one motor cycle from

the informant when he came at Kanyakumari four ways road and they threatened the

life of the informant.  Hence the charge.

The  learned counsel for the petitioner submitted in the petition filed through

online that the petitioner is innocent and he was implicated through the confession of

1st accused and he is no way connected with the above said offences.  The 1 st accused



was already arrested and released on bail and the properties were recovered  from the

1st accused and the petitioner is in judicial custody  from 09.05.2020 and he is ready

to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission  that the

petitioner is A7  and he was arrested only on 09.05.2020 and it is too early to consider

this application. Earlier application in Crl.M.P.No.  1676/2020 was dismissed by this

court only on 18.05.2020 and there is no change in circumstances.  Other than the

bike, no other property has been recovered and  the petitionr  is having two previous

cases and  considering the antecedents of the petitioner, he has serious objection to

grant bail to the petitioner.

Considering the fact that the petitioner/accused alleged to be restrained

the defacto complainant and attempted him with iron rod and also robbed two gold

rings, one silver ring, one bike and cash Rs.80,000/- and the earlier application for

bail  in Crl.M.P.No. 1676/2020 was dismissed only on 18.05.2020 and there is no

change  in  circumstances,  this  court  is  not  inclined  to  grant  bail  to  the

petitioner/accused. Hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 21st day of  May, 2020.

   Crl.M.P. No.1727/2020

Selvakumar @ Akarakumar S/o. Muthusamy ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No.242/2020 of Prohibition Enforcement Wing, Thuckalay,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed  by Advocate  Thiru S.  Anto Cletus  Raj,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 14A of

TN Prohibition Act.

 The case of the prosecution is that on 02.05.2020 at about 9 hours, while

the  respondent  police  was  in  rounds,  he  found  that  the  accused  person  was  in

possession of illegal arrack in his two wheeler with an intention to sell.   Hence the

charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is a senior citizen and it is a false case and the petitioner is



in  no  way  connected  to  this  case  and  the  petitioner  is  in  judicial  custody  from

02.05.2020 onwards.  The 1st bail petition in Crl.M.P.No. 1560/2020 was dismissed

by this court on 11.05.2020 on the ground that investigation is not yet over.  Now the

change of circumstances  is that investigation is over and the petitioner is ready to

abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

accused person has involved in illicit preparation and possession of 2 lts of arrack.

Moreover the petitioner has been arrested only on 02.05.2020 and it is too early to

consider  this  application.   Earlier  application  in  Crl.M.P.No.  1560/2020  was

dismissed by this court only on 11.05.2020 and there is no change in circumstances

and  the  investigation  is  in  premature  stage.  Despite  having  plenty  of  alcohol

rehabilitation  centres, we were not able to achieve 100% results.  But this lock down

has proved to be  the best rehabilitating mechanism to retrieve those  people to lead a

peaceful  life.  The  present  scenario   had  facilitated   the  people  to  recover  by

themselves, which in turn  have brought happiness to thousands of families.  But in

this circumstance, adherence to such criminal activities are highly condemnable and

must be curbed.  Now that since such crimes have increased, the same must be curbed

at the earlier point of time in order to ensure the interest of the    general public and

also there is possibility for further occurrence and he has serious serious objection to

grant bail to the petitioner.

   Considering the fact that the petitioner is under judicial custody  for18

days and  also considering the nature of the offence  committed by the petitioner is

quite dangerous to the life of the people  and the alleged criminal activities of the



petitioner/accused is highly condemnable and the investigation of the case is not yet

over,  this court is not inclined to grant bail to the petitioner at this stage. Hence this

petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 21st day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 21stday of  May, 2020.

   Crl.M.P. No.1728/2020

Benedict Antony, S/o Rajaiyan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Prohibition Enforcement Wing, Thuckalay,
Crime No.234/2020 of Prohibition Enforcement Wing, Thuckalay,
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A), 4(1)(g) of

Tamil Nadu Prohibition Act.

 The case of the prosecution is that on 23.04.2020 at about 11 hours, the

petitioner was selling illegal arrack.    Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was arrested on 23.04.2020 and  is under judicial custody

from that date onwards and the petitioner is in no way connected with this crime and

he has been falsely implicated in this case. This is the 3rd bail petition and the earlier

petitions in Crl.M.P.Nos. 1487/2020 and 1605/2020 were dismissed by this court on



30.04.2020 and 11.05.2020 respectively.   The petitioner is  ready to abide by any

condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

accused persons have involved in illicit preparation of arrack for commercial purpose

and the investigation is in the premature stage.  Moreover the petitioner has been

arrested only on 23.04.2020 and the earlier application in Crl.M.P.No.  1605/2020 has

been dismissed on 11.05.2020 and there is  no change in  circumstances.   Despite

having plenty of alcohol rehabilitation  centres, we were not able to achieve 100%

results.  But this lock down has proved to be  the best rehabilitating mechanism to

retrieve those  people to lead a peaceful life.   The present scenario  had facilitated

the  people  to  recover  by  themselves,  which  in  turn   have  brought  happiness  to

thousands of families.  But in this circumstance, adherence to such criminal activities

are  highly  condemnable  and must  be  curbed.   Now that  since  such  crimes have

increased, the same must be curbed  at the earlier point of time in order to ensure the

interest of the    general public and also there is possibility for further occurrence and

he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 27 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,



he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The  Sub Inspector of Police, Prohibition Enforcement Wing, Thuckalay.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1729/2020

Selvaraj, S/o Ponnaiyan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Peachiparai  Police Station,

Crime No. 27/2020 of Peachiparai  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T. Veludhas,  u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 188, 268 IPC,  4(1)(A),

14A Tamil Nadu Prohibition Act and  3 of Epidemic Diseases Act 1987 and 51 of

Disaster Management Act.

The case of prosecution is that  on 10.04.2020 at about 10.00 A.M. while the

respondent police was on rounds,  the petitioner possessed two litre plastic bottles

contained arrack in his two wheeler bearing Reg.No. TN75 AH 3687.  Hence the

charge

 The learned counsel for the petitioner stated in the petition filed through online

that the petitioner is innocent and he has not committed any offence and he is under



judicial  custody  from  22.04.2020  and  the  earlier  bail  petition  in  Crl.M.P.No.

1524/2020 was dismissed by this court on 05.05.2020 and he is ready to abide by any

condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

the accused person is having specific overt act of illicit transportation of poisonous

arrack and the chemical analysis report not yet received.  Moreover the petitioner has

been arrested only on 22.04.2020 and the petitioner is  having one previous case.

Earlier  bail  petition  in  Crl.M.P.No.  1524/2020  was  dismissed  by  this  court  on

05.05.2020.  Despite having plenty of alcohol rehabilitation  centres, we were not

able  to  achieve  100%  results.   But  this  lock  down  has  proved  to  be   the  best

rehabilitating  mechanism to  retrieve  those   people  to  lead  a  peaceful  life.    The

present scenario   had facilitated  the people to recover by themselves, which in turn

have brought happiness to thousands of families.  But in this circumstance, adherence

to such criminal activities are highly condemnable and must be curbed.  Now that

since such crimes have increased, the same must be curbed  at the earlier point of

time in order to ensure the interest of the    general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 28 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.



In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The  Sub Inspector of Police, Peachiparai Police Station.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1730/2020

1. AL @ Alhuck, S/o Shahul Hameed  

2. Abish @ Abish Monu,

   S/o Mani @ Rohini ..Petitioners  

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No. 589/2019 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru  T.  Veldhas,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioners. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 395 IPC.

 The learned counsel  for  the petitioners  stated in  the petition filed  through

online that the petitioners are innocent and they have not committed any offence and

they are under judicial custody from 03.05.2020  and they are ready to abide by any

condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

accused persons  have committed theft of four mobile phones and chash Rs.11,500/-,

total  worth Rs.61,200/-.  The victims are  college students.   Moreover the accused



persons have been arrested only on 03.05.2020 and it is too early to consider this

application.  In the event of allowing this application there is apprehension for the

accused persons to  misuse the present scenario  and indulge in further occurrence

and he has serious serious objection to grant bail to the petitioner.

   Considering the  fact that the petitioners/accused alleged to have been

committed theft of four mobile phones and cash of Rs.11,500/- and also considering

the objection of  the  learned Public  Prosecutor  that  at  this  stage  if  the petitioner/

accused is released on bail, they may be misused the present  situation,  this court is

not inclined to grant bail to the petitioners/accused. Hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.
                    

           Sd/ S. Arulmurugan
                Principal Sessions Judge.

 



   In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1731/2020

Siva Satheesh Kumar, S/o Ayyappan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Thuckalay  Police Station,

Crime No. 97/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru  T.  Veldhas,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 307, 324 and 506(ii)

IPC.

The case of prosecution is that  on 02.03.2020 at about 6.30 P.M.  the petitioner

abused  in  filthy  words,  assaulted  the  defacto  complainant,  caused  injuries  and

threatened him.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through online

that the petitioner is innocent and he has not committed any offence and the injured

was  discharged  from  the  hospital  and  the  earlier  anticipatory  bail  petition  in

Crl.M.P.No. 1226/2020 was dismissed by this court on 21.03.2020 and he is ready to



abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

injured has been discharged from the hospital.     

   Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioner with conditions.

 In  the  result  in  the  event  of  arrest  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.I, Padmanabhapuram subject to the following

conditions:-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail .

2.  After release, the petitioner shall appear and sign before the respondent police

daily  at 10.00 A.M.  until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of



bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate No. I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

   Thursday,  the 21st day of  May, 2020.

Crl.M.P. No.1732/2020

Sujin, S/o Kumaresan .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Thiruvattar  Police Station,

Crime No. 332/2020 of Thiruvattar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T.M. Sreekumar, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 452, 332, 294(b) and

506(i) IPC.

The case of prosecution is  that on 07.05.2020 the accused abused in

filthy words, assaulted the defacto complainant, caused injuries and threatened him.

Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and nothing was happened as stated in the FIR

and no one sustained injury and  he is ready to abide by any condition and prayed for

anticipatory  bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

investigation is in premature stage and there is chances for tampering the witnesses

and he has serious serious objection to grant anticipatory bail to the petitioner.

 Considering the fact that no one sustained injury and also considering

the  nature of the offence committed by the petitioner/accused, this court is inclined

to grant anticipatory bail to the petitioner with conditions.

 In  the  result  in  the  event  of  arrest  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions:-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail .

2.  After release, the petitioner shall appear and sign before the respondent police

daily  at 10.00 A.M.  until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of



bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

      Sd/-S. Arulmurugan, 
             Principal Sessions Judge.

To 
The Judicial Magistrate No. II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar  Police Station.
The counsel for the petitioner.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1733/2020

1. T. Ponnappan,  S/o Thankaiyan

2. P. Prince, S/o Ponnappan

3. D. Ajay, S/o Dharmaraj  : Petitioners

/Vs./

     Sub Inspector of Police, 

Karungal   Police Station,

Crime No. 206/2020 of Karungal Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Padmanabhan,   u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  294(b),

324 and 506(ii) of  IPC.

The case of prosecution is that on 06.05.2020 at about 7.10 P.M. the petitioner

abused  in  filthy  words,  assaulted  the  defacto  complainant,  caused  injuries  and

threatened him.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioners are innocent and  the petitioners and the informant are close



relatives and  civil case is pending between them and the petitioners are ready to

abide by any condition and prayed for anticipatory bail to the petitioners.

It is stated in the written submission of the learned Public Prosecutor that

the petitioners are A1 to A3 and A2 is having one previous case and the injured has been

discharged from the hospital.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

 In  the  result  in  the  event  of  arrest  or  on their  appearing before  the  court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Karungal Police Station.
The counsel for the petitioners.

 



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 21st  day of  May, 2020.

     Crl.M.P. No. 1734/2020

Selvin,  S/o. Durairaj : Petitioner 

            /Vs./ 

Inspector of Police, 

Vadasery  Police Station,  

Crime No. 375/2019 of  Vadasery Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Jeyakumar, u/s 439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused  the  petition  filed  by  the  petitioner  through  online  and  written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 323, 392, 392, 427

and 506(ii)  IPC.

The case of prosecution is that on 29.11.2019 at 1.15 P.M.  the petitioner along

with two others  robbed Rs.2,000/- from the informant  and caused damage to the

mirror of his auto  and they threatened the life of the informant.  Hence the charge.

The  learned counsel for the petitioner submitted in the petition filed through

online that the petitioner is innocent and he was implicated through the confession of

1st accused and he is no way connected with the above said offences.  The 1 st accused



was already arrested and released on bail and the properties were recovered  from the

1st accused and the petitioner is in judicial custody  from 09.05.2020 and he is ready

to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission  that the

petitioner is A3 and he is having two previous cases.  The accused persons have been

arrested only on 09.05.2020 and  it is too early to consider this application.  Earlier

application in Crl.M.P.No. 1226/2020 was dismissed on  21.03.2020 and there is no

change in circumstances and he has serious objection to grant bail to the petitioner.

Considering the  fact  that  the petitioner/accused damaged the defacto

complainant's auto and also robbed Rs.2,000/- and the accused person is having two

previous cases,  this court is not inclined to grant bail to the petitioner/accused. Hence

this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 21st day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1736/2020

Suresh (Kak Kottai Suresh),  S/o Thangappan ..Petitioner 

               /Vs./ 

Sub Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No. 236/2020 of P.E.W. Thuckalay,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru  S.  Sreejith,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

          ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s   4(1-A) and 4 (1) (g)

of  Tamil Nadu Prohibition Act.

The  case  of  the  prosecution  is  that   the  petitioner  has  involved  in

preparation of illicit alcohol and was in possession of poisonous arrack.   Hence the

charge.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner was arrested on 25.04.2020 and  is under judicial custody till

date and the petitioner is alleged as sole accused in the said case and he is innocent

and falsely implicated in this case and the petitioner has no previous antecedents.

The earlier bail petition in Crl.M.P.No. 1593/2020 was dismissed by this court on

25.04.2020 and the petitioner is ready to abide by any condition and prayed for  bail

to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

the accused person is having specific overt act of  illicit preparation of  raw arrack

for commercial purpose and the chemical analysis report not yet received and the

investigation is in premature stage.  Moreover the petitioner has been arrested only on

04.05.2020 and it is too early to consider this application.  Earlier bail application in

Crl.M.P.No. 1593/2020 was dismissed only on 11.05.2020 and there is no change in

circumstances.  Despite having plenty of alcohol rehabilitation  centres, we were not

able  to  achieve  100%  results.   But  this  lock  down  has  proved  to  be   the  best

rehabilitating  mechanism to  retrieve  those   people  to  lead  a  peaceful  life.    The

present scenario   had facilitated  the people to recover by themselves, which in turn

have brought happiness to thousands of families.  But in this circumstance, adherence

to such criminal activities are highly condemnable and must be curbed.  Now that

since such crimes have increased, the same must be curbed  at the earlier point of

time in order to ensure the interest of the    general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact that the petitioner/accused is under judicial custody



for 21 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 21st day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The  Sub Inspector of Police, Prohibition Enforcement Wing, Thuckalay.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Thursday,  the 21st day of  May, 2020.

Crl.M.P. Nos. 1723/2020 & 1737/2020

Merlin Jeba Kumar (Jeba), 
S/o Nesamani   (A2) ..Petitioner  in Crl.M.P.No.1723/2020

Sowjease (Sali)
S/o Selvaraj  (A4) ..Petitioner  in Crl.M.P.No.1737/2020

             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No. 553/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocates Thiru V.M. Jegadev and Thiru

S. Titus respectively,  u/s 439 Cr.P.C., praying to grant bail to the petitioners. 

       COMMON ORDER 

Perused  the  petitions  filed  by  the  petitioners  through  online  and  written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1) (A) of Tamil Nadu

Prohibition Act.

These two petitions are filed by different accused, but in same crime number.

The case of the prosecution is that on 29.04.2020 at about 6.30 P.M., while the

respondent police along with other police party was in rounds, they found that the



accused person were preparing illegal arrack and were in possession of  poisonous

arrack.   Hence the charge.

The learned counsel for the petitioner in Crl.M.P.No.1723/2020 stated in

the petition filed through online that the petitioner was arrested on 30.04.2020 and is

in judicial custody till date.  The petitioner's father committed suicide  and died on

09.05.2020 and now the  petitioner  is  the  only  male  member  of  the family.   The

petitioner is innocent and he has been falsely implicated in this case and the petitioner

has no previous criminal cases. The earlier bail petition in Crl.M.P.No. 1582/2020

was dismissed by this court on 11.05.2020.  The petitioner is ready to abide by any

condition and prayed for  bail to the petitioner. 

The learned counsel for the petitioner in Crl.M.P.No. 1737/2020 stated in

the  petition  filed  through  online  that  the  petitioner  is  innocent  and  he  had  not

committed any offence as alleged.   On 29.04.2020 at about 10.30 A.M., when the

petitioner  went  to  the  nearest  vegetable  market  at  Mekkamandapam in his  motor

cycle, he was apprehended by the respondent police, since he was found on road and

taken to the police station and implicated in this false case.   The petitioner is under

judicial custody from 30.04.2020 onwards.    This is the 3rd application and earlier

applications in Crl.M.P. No.1556/2020 and 1641 were dismissed by this court  on

07.05.2020 and 14.05.2020 respectively.   The petitioner is  already suffering from

diastolic dysfunction of cardiac valve by which there is a hole in his heart valve and

he is in continuous treatment from the year 2012 and from the year 2018, he is taking

treatment  from  Kerala  Institute  of  Medical  Science,  Thiruvananthapuram.    The

petitioner is ready to abide by any condition and prayed for bail to the petitioner.



 The learned Public Prosecutor stated in the written objection that  the

the accused persons  have specific overt act of  illicit preparation of raw arrack  for

commercial  purpose  and  the  chemical  analysis   report  not  yet  received  and  the

investigation  is  in  premature  stage.   Moreover  the  petitioner  in  Crl.M.P.No.

1723/2020 has been arrested only on 30.04.2020 and the petitioner in Crl.M.P.No.

1737/2020 has been arrested only on 29.04.2020. Earlier  application was dismissed

only on 14.05.2020 and there is no change in circumstances. Despite having plenty of

alcohol rehabilitation centres, we were not able to achieve 100% results.  But this

lock down has  proved to  be   the  best  rehabilitating mechanism to  retrieve those

people to lead a peaceful life.   The present scenario   had facilitated  the people to

recover  by  themselves,  which  in  turn   have  brought  happiness  to  thousands  of

families.  But in this circumstance, adherence to such criminal activities are highly

condemnable and must be curbed. Now that since such crimes have increased, the

same must be curbed  at the earlier point of time in order to ensure the interest of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioners in both petitions.

   Considering the fact that the petitioners are under judicial custody for

more  than  20 days,  by  this  time  the  investigation  of  this  case  would  have  been

completed, this court is inclined to grant interim bail to the petitioners on execution

of their own bond with direction that after their release from the jail, the petitioners

shall move regular bail within a period of 30 days from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- each and after their release



from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  both petitions are  allowed.  

Pronounced by me in open court this the 21st  day of  May, 2020.

           
        Sd/-S. Arulmurugan,

                Principal Sessions Judge.
 

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The  Sub Inspector of Police, Thuckalay  Police Station.
The Superintendent,  District Jail, Nagercoil.
The counsel for the petitioner in both petitions.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1738/2020

1. Anish,  S/o Welles  (A1)

2. Wellas, S/o Yesuvadiyan (A3)  : Petitioners

/Vs./

     Sub Inspector of Police, 

Thiruvattar  Police Station,

Crime No. 207/2020 of Thiruvattar   Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S.  Sreejith,  u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g)

of TN Prohibition Act.

 The case of the prosecution is that on 12.04.2020, the petitioners/accused

have involved in preparation of  illicit  arrack and was in possession of  poisonous

arrack.  Hence the charge.

 The  learned  counsels  for  the  petitioners  stated  in  the  petitions  filed

through online that the petitioners are innocent and they have been falsely implicated

in this case and the petitioners have not involved in this case. The earlier anticipatory



bail petition in Crl.M.P.No. 1598/2020 was dismissed by this court   and A4 was

released on station bail.  The petitioners have no previous cases and they aree ready

to abide by any condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

the  petitioners  are  A1 and  A3  and  the   accused  persons  have  involved  in  illicit

preparation of poisonous arrack and the investigation is in premature stage.  Earlier

application in Crl.M.P.No. 1598/2020 was dismissed by this  court  on 11.05.2020.

Despite having plenty of alcohol rehabilitation  centres, we were not able to achieve

100% results.  But this lock down has proved to be  the best rehabilitating mechanism

to retrieve those  people to lead a peaceful life.   The present scenario   had facilitated

the  people  to  recover  by  themselves,  which  in  turn   have  brought  happiness  to

thousands of families.  But in this circumstance, adherence to such criminal activities

are  highly  condemnable  and must  be  curbed.   Now that  since  such crimes  have

increased, the same must be curbed  at the earlier point of time in order to ensure the

interest of the    general public and also there is possibility for further occurrence and

he has serious serious objection to grant anticipatory bail to the petitioners.

Considering the fact that the co-accused was released on bail and also

considering the other facts and circumstances of the case, this court is inclined to

grant anticipatory bail to the petitioners with conditions.

 In  the  result  in  the  event  of  arrest  or  on their  appearing before  the  court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following



conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioners.

 



   In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1739/2020

Kuttirajan, S/o Velayutham  (A1) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Manavalakurichy  Police Station,

Crime No. 187/2020 of Manavalakurichy Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru V. Balaji  Raja Ram, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 452 and 506(ii)

IPC.

The case of prosecution is that  on 01.05.2020 the petitioner  and two others

abused in filthy words against the defacto complainant and threatened him.  Hence

the charge.

 The learned counsel for the petitioner stated in the petition filed through online

that the petitioner is innocent and he has not committed any offence and the earlier

anticipatory bail petition in Crl.M.P.No. 1603/2020 was dismissed by this court on

11.05.2020 and the co-accused was already released on anticipatory bail and he is



ready to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

petitioner is A1 and  due to love affair between the complainant's son in law and the

accused  person's  relative,  the  accused  persons  had  trespassed  and  attempted  to

assault.  Co-accused already released on anticipatory bail.     

   Considering  the  fact  that  the  co-accused  was   already  released  on

anticipatory bail and also considering the other facts and circumstances of the case,

this court is inclined to grant anticipatory bail to the petitioner with conditions.

 In  the  result  in  the  event  of  arrest  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail .

2.  After release, the petitioner shall appear and sign before the respondent police

daily  at 10.00 A.M.  until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his



discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Manavalakurichy Police Station.
The counsel for the petitioner. 



   In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 21st day of  May, 2020.

Crl.M.P. No. 1740/2020

P. Bens, S/o  Ponnappan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Karungal Police Station,

Crime No. 210/2020 of Karungal Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Padmanabhan,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 323, 506(ii)  IPC

and Section 4 of TNPHW Act.

The  case  of  prosecution  is  that   on  11.05.2020  at  about  9.00  hours,   the

petitioner abused in filthy words, assaulted the defacto complainant, caused injuries

and threatened her.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through online

that  the  petitioner  is  innocent  and  he  has  not  committed  any  offence  and  the

petitioner and the informant are close relatives and  civil case is pending between

them and he is ready to abide by any condition and prayed for anticipatory  bail to the



petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person is having one previous case and the injured has been discharged from

the hospital.  

   Considering the fact  that  the injured person was discharged from the

hospital and also considering the other facts and circumstances of the case, this court

is inclined to grant anticipatory bail to the petitioner with conditions.

 In  the  result  in  the  event  of  arrest  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel  subject to the following conditions:-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail .

2.  After release, the petitioner shall appear and sign before the respondent police

daily  at 10.00 A.M.  until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of



bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Karungal Police Station.
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal Sessions Judge.     

Thursday the 21st day of  May, 2020.

      Crl.M.P. No. 1741/2020

1. Sesuputhiran @ Jesuputhiran,  S/o Thomas  (A1)

2. Godri @ Godberin, S/o Antonydhasan  (A2)

3. Parthalomai, S/o Thomas  (A3)

4. Rejin @ Reju, S/o Dhasan  (A4)

5. Rajan, S/o Dhasan  (A5)

6. Sunil, S/o Vincent (A6)

7. Vinu @ Xavier Vinu (A7)

8. Regu, S/o George (A8)  : Petitioners

/Vs./

     Sub Inspector of Police, 

Colachel Police Station,

Crime No. 241/2020 of Colachel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Beslin Jagadheese,  u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  147, 148,

294(b), 323  and 506(i) of  IPC.

The case of prosecution is that  on08.05.20-20  at about 4.00 P.M.  the



petitioners abused in filthy words, assaulted the defacto complainant, caused injuries

and threatened him.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioners are innocent and they have not committed any offence.

The petitioner is ready to abide by any condition and prayed for anticipatory bail to

the petitioners. 

It is stated in the written submission of the learned Public Prosecutor that

the petitioners are A1 to A8 and  and the injured person was treated as out patient.

Considering the fact that the injured was treated as out patient and also

considering the other facts and circumstances of the case, this court is inclined to

grant anticipatory bail to the petitioners with conditions.

 In the result in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel  subject to the following conditions:-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  21st day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Colochel  Police Station.
The counsel for the petitioners.

 


